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CHNTKAL ADMlNiyrHA'l'l Vl-i THJBIJNAI.
FK I NC i FAL BFNCH , Nh'W UFL.H I

MA NO. 2S4'S/2{)[)2 IN
Cr^.v)m. 2/201)1

OA NO. 2b4 8/200(1

i'Fi .i.s the 2 1.st day of .las'iuary, 200;]

HON'BLF SH. V.K. MA-lOTHA.. MliMBFH (A)
J-10 N • J-] i. F, Oil . KIJI. J) I F 0 1 N ( 01, M h M13 H H ( .) )

(.1 u 1 • t o 11 its on I'll o t i. o i 1

(oiirnan Bala, -appl i ijant in OA pre.^ient in person).

Versus

' ■ 'lie Oeneral Manager,
Mort.iiern Fa i I way,
Baroda House.
Now Be!hI .

Oil i of Adrai n i .stral i \-e. Off leer (Oonstn. ),
Noi" 1"hern Ha i Lway,
kashmer i (iate,
BeIh I .

F  i lie Senior Hngineer (Constn. i .
Qua i 1 ty Coi'it ro 1 ,
! !'i 1 11 e u i' i' i o e o 1' t h e

1 tie Oilier Adm I I'l I St rat ive Offieef (Ooinstn. ) ,
Norlhei ii Ha i I.way ,
kashiYiei' 1 (.tq t iy ,
Be Lh i .

' ■ khe B IV I s .1 ona I Ha i Iway Manager,
Northern Ha i Iwaj ,
State hntrj itoad,
New Delhi .

(.By Advrjoate; Sl'i , H . K . (3a,n.gU',afi i )

O M P E K COKAdi.t

By .Sh. V. ]... MajoLra, Memtier (A.)

Ma-2848/02 Ims Been made by respondents in OA-254H/2000

seeking dropping of the proposed eunternpt proceedings against

the respondents in the OA. aiA is al lowed.

.  Learned cunnseJ Sh. Gangwani brunghi to oni nutiee. order
d.ite.l _ I . I ,J, .::.oo.;:. passed by tiie Moii'liLe li igk, Coni't of Delhi i i r,

oW-bOlb/0] and CM-i ii;i.io/;.(,,i] I n t he Ir i buna 1 ' s order dated

4.9.2001. i ll OA-2b48/2000 respoiidents had been direoted to

consider (be pet i i ioner for the pest of tyii ist npon holding



snreenuig test v/ithin a period ot ^ riiomhs- N also

directed in the order that respondents shal l pay a cost ot

Hs, d5,nn(i/- to the pet it ioner in the OA. Heparate proceedings

under the Oontempl ot Courts Act were also initiated against

111 e res p o n d e n t s

Hon'ble High Cmirt oT,served that the Irihnnai's direction

hating to liolding or the test of the pel i t ioner had beer,
,„,.,te.,ented ,n ivh.oh pet 11 loner had fa , l ed Hnr.dUe High

had reih.oed the cost of H.s 2r,.HIlll/- to a sum of

lie, hhOlih/- only to be paid to the pet i t ,oner. Learned
eomnsel stated that wherea.s the petitioner was pot to a te.st

„|,^„t, she tai led, a cast of US 15.1".",'■■ imposed by the
. ,| igh honrt ha.s already been paid to the potitionei .

petitiouer „hn ,s preseht n, person has adaotted to have
iVsi ied ih the test heh.. by the respundehts and a, so that the
eo.st of Us la. llllH,'- IS P» toh"i '

of fhe ronrt Uas been eomp, „,,d With by the
responcleut.s and nothnig snivives in ti,e lU H i" "lo.'I'o

(  V Iv. MAIOi'KA 1
(  hULDlF SiNGll ) ■ I A)
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